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PERSONAL EXPLANATION BY
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Shrimati Renu Chakravartty (Bar-
rackpore): Has he submitted a copy
of that statement to you and you have
allowed it?

Mr. Speaker:
to me.

Shri S. M. Banerjee; I rise on a
point of order.

He has sent a copy

Mr, Speaker: I will expunge that.
I find that there are objectionable and
controversial things. He would kind-
ly see that this personal explanation
is not in order. If that has been re-
corded, it will be put up before me,
because 1 would like to expunge
certain portions. They are not in
order and they cannot be allowed by
«way of personal explanation.

NOVEMBER 17, 1966 Explanation by Member3yo8

Shrimati Renu Chakravartty: The
only point which has been made on
the floor of the House, as far as I
know, is that a leading Congress
Member like Shri Kamalnayan Bajaj
was on the platform of that particu-
lar demonstration. That is all.

Mr, Speaker: He can only say why
he was there; he should not comment
on what hags happened and make
accusations against some members.

Shri Kapur Singh (Ludhiana): He
cannot say why he was there; he can
say either he was there or not.

Shri Hari Vishnu Kamath (Hosh-
angabad): No debatable matter can
be brought into a personal explana-
tion.

Mr. Speaker: ILet me scrutinise
the statement. Let me see what ulti-
mately comes bcfore me.

Shri Kapur Singh: No allegation
has been made whatsoever. against
the hon. member, Shri Kamalnayan
Bajaj as to why he was there and
what he did there. The only allega-
tion is he was there.

Mr. Speaker: The inferences were

there.
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Shrimati Renu Chakravartty: I say
it even now.

Mr. Speaker: Before it goes on re-
cord, 1 shall have to look into it and
scrutinise it.
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Shri S. M. Banerjee: I have a point
of order.

Mr. Speaker: When I am not
allowing him, how can I allow you?

Shri S. M. Banerjee: I am already
waiting. Please don’t be angry.

Mr. Speaker: There is no question
of my being angry.

Shri S. M. Banerjee: You have
allowed half of the statement to be
read out.

Mr. Speaker: I have said it would
mot go on record,
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Mr. Speaker: I cannot answer this
question in this manner. He should
not cause embarrassment like this.
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Shri D. D. Puri (Kaithal): I want
to know for our guidance what por-
tions of the statement..............
(Interruptions),
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DEMAND FOR SUPPLEMENTARY
GRANT, 1966-67 AND DEMANDS
FOR EXCESS GRANTS, 1963-64 IN
R/SPECT OF RALWAYS—contd.

Mr. Speaker: The House will now
proceed with further discussion and
voting on the Supplementary Demand
for Grant in respect of the Budget
(Railways) for 1966-67 and further
discussion and voting on the Demands
for Excess Grants in respect of the
Budget (Railways) for 1963-64. Shri
Dinen Bhattacharya may &ontinue his
speech.





